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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C) No(s).35563-35564/2010

(From the judgenent and order dated 22/09/2008 in RA No.

29/ 2010 & RFA No. 2016/1988 of The H GH COURT OF PUNJAB &

HARYANA AT CHANDI GARH)

HAKAM S| NGH Petitioner(s)
VERSUS

STATE OF HARYANA Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and office report)

Date: 11/03/2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTI CE CHANDRAMAULI KR PRASAD

P.S. Patwalia, Sr. Adv.
Ashok K. Mahaj an, Adv.
Aman Preet Singh, Adv.

For Petitioner(s)

For Respondent (s) Manj it Singh, AAG

Kamal Mohan CGupta, Adv.

ss 55%

UPON hearing counsel the Court made the follow ng
ORDER

M. Manjit Singh, |earned Additional Advocate

Gener al appeari ng on behal f of t he State of
Har yana seeks time to file vakal at nama and
counter affidavit. May do so within four weeks.

Li st thereafter.
( KALYANI GUPTA) (VI NOD KULVI)
SR P. A COURT MASTER



